OPEN COURT _ 'y

AT
CENTRAL ADMINISTRAT IVET RIBUNAL, ALDIT IONAL BENCH
. | 3 ALIAHABAD
« S DATED: THIS THE 15TH DAY OF APRIL 1997
: Hon'ble Mr, S, Das Gupta &AM
CI.JRHnM: ’
Hontble M, T. L. Verma JIM
ORIGINAL APPLIC TION NO,219/96 |
Union of India through
(a) General Manacer,Northern Rei lway
1 Baroda House, New New Delhi.
(b) D.R.M,.,N,R.,Allahabad
(¢c) St D.P.0.,N.R Allahabad,
(d) Asstt s:Operating Supct .,N, R,
(e) Station Supct .N.R.KEnpur ;= = = - - < ~Aapplicents
) '’ C/a Sri G.P. Agarwal
Versus
l, Satish Chaendra Jha s/o Beijnath Jha,
Waiting room bearer, Stetion Kenpur
through Centrcl Regional VWorkshop
Karmchari Sengh,U.,P.Roadw ys Central
Workshop,Rawatpur, Kenpur, !
2, Prescribed suthority uncer Peyment of Wages act,
Kanpur,
3. S.D.M., City Kanpur N,gdr,
4, Manacer (hccounts) Reserve Bank of Indid
KidNpUlem = = = = = = = € = = = = = = = Respondents
ORLER (ORAL)
By Hon'ble Mr, S,.Dss Cupta aj
j This applicetion has been filed by the
1 Union of Indie ond others challengin the order ddated |
30.3,1995 paesced by the Authorily uncer the payment |
1
:i of wages ACI, The Hon'ble Supreme court has held in

Kis "Pa Gupfg Versus Controller of Printing &nd Stationer
thet matters orising out of the orcer of the suthority
un: er payment of wa.es Act ore not cognizable by this

Tribunal,
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This “pplication, there; ore, is not

meilnteinable before this Tribunal ond the Sdme is

disposed of accordingly:’Nathing in this order,

however, shall preclude the & pplicunts from seeking

remedidl measures by filing an sppecl before the

dppropriate legal forum, if so advised,

Member (J) Member (A) A




